nl TEM NO. 28 COURT NO. 1 SECTI ON XVI |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).7370/2004

(From the judgenent and order dated 17/10/2003 in RP No. 980/2002 of the

NATI ONAL CONSUMERS DI SPUTES REDRESSAL COWM SSI ON, NEW DELHI )

NEW | NDI A ASSURANCE CO. LTD. Petitioner(s)

VERSUS

PRABHU LAL Respondent ( s)

(Wth prayer for interimrelief and office report )

WTH SLP(C) NO. 17794 of 2004

(Wth prayer for interimrelief and office report)

SLP(C) NO. 7618 of 2005

(Wth appln. for vacating stay and prayer for interimrelief and office report)

Date: 13/04/2006 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CH EF JUSTI CE
HON BLE MR JUSTI CE C. K. THAKKER
HON BLE HON BLE MR. JUSTICE D. K. JAIN
For Petitioner(s) M. M K. Dua, Adv.

M. Kishore Rawat, Adv.



For Respondent (s) M. Pankaj Kumar Singh, Adv.

Dr. Vinod Tewari, Adv.

M. K L. Janjani, Adv.

M. P.S. Narasinmha, Adv.
M. Shekhar G Devasa, Adv.
Ms. Rajshri A Dubey, Adv.
M. Ashut osh Dubey, Adv.

M. Dinesh Kumar Garg, Adv.

M. Jagjit Singh Chhabra, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

Four weeks’ time is grant ed for
and t wo

weeks thereafter for rejoinder.

List the petitions in July, 2006.

(N.  Annapur na) (V.P. Tyagi)

Court Master Court Master

filing

counter

af fidavit



